
Misc (Crl\ Bail Case No 59 of 2023

(Present: N. Goswami, Addl. Sessions Judge (FTC), sonitpur, Tezpur.)

ORDER
05-02-2023

This is a petition filed uls 439 of crpc with prayer

for an order to release accused Jakir Hussain on bail in

connection with Tezpur ps case No. s}lzoz3 u/s

4201366/511 of IpC.

The called for diary have been received.

I have heard the learned counsel for the accused

and also the learned Addl pp for the State.

The facts of the case, in briefi are that on

18-01-2023 an FIR was lodged by one Rani Das at rezpur

PS stating therein that for the rast few days, the accused

was proposing the informant by deceitful means by

changing his name. The informant knew that the accused

has a wife and children. Even then he attempted to elope

with the informant by introducing himself as a Hindu boy,

though he belongs to a different religion.

Based on that ejahar, Tezpur pS Case No.5B/202i

was registered uls 420136615L1 of Ipc. The accused was

arrested on t9-01-2023 and since then he has been in
custody.

The case diary reveals that the investigation has

already been completed. Howevel the statement of the

victim girl, recorded u/s LG4 of crpc, reveals that the
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accused introduced himself to the victim by changing his
name and thereby attempted to marry the informant by
deceitful means. when the informant came to know the
real fact about the accused and thereafter gave up her
relationship with him, the accused started threatening her.
under such circumstances, if the accused is entarged on
bail at this stage, without recording the evidence of the
informant/victim, there is every possibility that the accused
would try to tamper with the evidence. As such, the bair
petition is rejected.

Return back the case diary in seared envetope.
with this order; this Misc case is disposed of.

Rddl Sessiffidge(FTC),
Sonitpur, Tezpur


